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SYNOPSIS 

The present Original Application is being filed under section 14, 15 and 

18 of the NGT Act 2010 against the illegal, unscientific and reckless 

sand mining being carried out by Respondent No.7 namely Sturdy 

Niketan Pvt. Ltd in the Subarnarekha River at 3 Sand Mining Blocks 

No. MIN_JH_21A, MIN_JH_21B and  MIN_JH_22, admeasuring 27.57 

hectares, 25.37 hectares and  28.14 hectares respectively, situated at 

two Mouza- Bhathandia, and Mouza-Chapasar, Narasingpur, District-

Jhargram, West Bengal. That the said mining is in blatant violation of 

environmental laws and statutory norms. 

That the Respondent No.7 is conducting mining operations in the said 

sand mining block without obtaining mandatory Environment 

Clearance (EC), Consent to Establish (CTE) and Consent to Operate 

(CTO), thereby rendering the entire mining activity illegal and void ab 

initio. That the Respondent No.7 is in possession of all three sand 

mining blocks in question. The Respondent No.7 is extracting the 

mineral from all three sand mining blocks and has made a common 

loading point for all 3 sites.  Further, the Respondent No. 7 is issuing 

the E-challans for transportation of sand/riverbed materials against 

the mined material from all three mining blocks. 

As evidence of continuous and ongoing illegal mining operations, the 

Applicant is in possession of road e-challans issued for transportation 

of sand/riverbed materials, which clearly establish active extraction 

and movement of minor minerals from the said mining blocks. 

Furthermore, the Respondent no.7 has erected a temporary bridge 

across the riverbed with the sole purpose of connecting the sand 

mining blocks and for transportation of sand to the adjoining villages 

and thus has obstructed the free flow of river.  

That the Applicant is in possession of photograph of the said bridge 

which show that the river flow has been directly and deliberately 
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restricted to facilitate the transportation of minerals. It is submitted 

that the village and the mining blocks are on opposite edges of the 

Subranrekha river, and the construction of such a bridge is in blatant 

violation of the environmental safeguards and prohibitions prescribed 

under the SSMG 2016 and EMGSM 2020. As per the EMGSM 2020 all 

precaution shall be taken to ensure that the water stream flows 

unhindered. 

The Applicant further submits that Respondent No.7 is carrying out 

sand mining operations in water-submerged areas of the river which 

is expressly prohibited under the EIA Notification, 2006, Sustainable 

Sand Mining Guidelines, 2016 and Enforcement & Monitoring 

Guidelines for Sand Mining, 2020, and has resulted in severe ecological 

imbalance, damage to river morphology and depletion of natural 

resources. 

That with respect to the 1st sand mining block MIN_JH_21A it is 

submitted that said Block was referred to the SEAC, West Bengal on 

30.01.2026 has recommended SEIAA, West Bengal for issuance of 

Standard Terms of Reference for EIA preparation for the project, as 

reflected on the Parivesh Portal.  Whereas the mining is being carried 

out prior to this date and that too by Respondent no.7 in whose name 

there is no proceeding pending for grant of EC. 

That the Terms of Reference (ToR) for the 2nd  sand mining block 

MIN_JH_21B was issued by SEIAA West Bengal (Respondent No.3) in 

favour of West Bengal Mineral Development & Trading Corporation 

Limited (Respondent no.5) on 30.01.2026 only as reflected on the 

Parivesh Portal. Whereas the mining is being carried out prior to this 

date and that too by Respondent no.7 in whose name there is no 

proceeding pending for grant of EC. 

Terms of Reference (ToR) for the 3rd sand mining block MIN_JH_22 was 

issued by SEIAA West Bengal (Respondent No.3) in favour of West 
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Bengal Mineral Development & Trading Corporation Limited 

(Respondent no.5) on 21.01.2026 only as reflected on the Parivesh 

Portal.   Whereas the mining is being carried out prior to this date and 

that too by Respondent no.7 in whose name there is no proceeding 

pending for grant of EC. 

The actions of Respondent No.7 are squarely covered by the settled 

law laid down by the Hon’ble National Green Tribunal and the Hon’ble 

Supreme Court, including Balbir Sandhu & Ors. v. State of Uttar 

Pradesh & Anr. (2023), State of Uttar Pradesh v. Gaurav Kumar (2025) 

and Vijay Chandel v. State of Himachal Pradesh & Ors. (2025), wherein 

it has been categorically held that mining activities carried out in 

absence of mandatory environmental clearances and statutory 

consents are illegal and attract strict action, including immediate 

closure and imposition of environmental compensation under the 

“Polluter Pays” principle. 

In these circumstances, the Applicant has approached this Hon’ble 

Tribunal seeking directions for immediate stoppage of illegal sand 

mining, imposition of environmental compensation upon Respondent 

No.7, and initiation of action against the District Magistrate, Mining 

Officer, Jhargram and Regional Officer, WBPCB, Jhargram for collusion, 

negligence and dereliction of statutory duties, along with such other 

orders as this Hon’ble Tribunal may deem fit and proper in the facts 

and circumstances of the case.  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

   OA NO. ______/2026 

IN THE MATTER OF 

Md Nasim 

S/o Md Usman, 9/C, 

GORACHAND LANE, Kolkata, 

Kolkata, West Bengal-700014     …Applicant 

 
      VERSUS 

  

1. State of West Bengal 

Through Chief Secretary 

Nabanna,13th Floor 
325 Sarat Chatterjee Road, Shibpur 

Howrah, West Bengal- 711102  

Email cs-westbengal@nic.in    Respondent no.1 

 

2. West Bengal Pollution Control Board 

Through Member Secretary  

Paribesh Bhawan, 10A 
Block-L. A, Sector 3, Salt Lake City 

Kolkata, West Bengal-700098  

Email:  ms.wbpcb-wb@bangla.gov.in   Respondent no.2 

 
3. Member Secretary, 

State Level Environment Impact Assessment Authority 

Pranisampad Bhaban, 5th floor, LB-2, 

Sector-3 Salt Lake City 
Kolkata, West Bengal- 700106     

Email: environmentwb@gmail.com    Respondent no.3 

 

4. District Magistrate Jhargram West Bengal 

Jhargram, West Bengal, India, Pin: 721507 
Email:  jhargramdm@gmail.com      Respondent no.4 

 

5. West Bengal Mineral Development &  

Trading Corporation Limited 
Through Chairman  

3rd floor, DJ-10, WBIIDC Building 

DJ Block, Sector-2, Salt Lake City, 

Kolkata, West Bengal-700091     
Email:  wbmdtcltd@gmail.com    Respondent no.5 
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6. Directorate of Mines and Minerals  

Through Director  
4, Abanindranath Tagore Sarani 

2nd floor, Kolkata, West Bengal- 700016   

Email: Dir.dmm-wb@nic.in          Respondent no.6 

 
7. Sturdy Niketan Pvt Ltd. 

Through Managing Director 

Merlin Infinite, 5th floor, Unit No. 500, 

Plot-51 Block DN, Sector 5, Salt Lake, 

West Bengal-700091 

Email: abhaysingh77641@gmail.com  Respondent no.7 

 

APPLICATION UNDER SECTIONS 14, 15 AND 18 OF THE 

NATIONAL GREEN TRIBUNAL ACT, 2010 FOR RESTRAINING 

ILLEGAL SAND MINING BEING CARRIED OUT IN VIOLATION OF 

ENVIRONMENTAL LAWS AND FOR IMPOSITION OF PENALTY 

AND PROSECUTION AGAINST THE VIOLATORS.  

MOST RESPECTFULLY SHOWETH: 

1. That the Applicant is a law-abiding citizen of the country and has 

preferred the present application in the interest of environmental 

protection and conservation of river ecology.  

2. That the present application is being filed against grave and continuing 

environmental degradation, riverbed destruction, depletion of natural 

resources, continuous increase in pollution and serious public health 

hazards arising from illegal, unscientific and reckless sand mining 

being carried out by Respondent No.7, namely Sturdy Niketan Pvt. 

Ltd., in the Subarnarekha River in 3 number of Sand Mining Blocks 

beaning No. MIN_JH_21A, MIN_JH_21B, and MIN_JH_22, 

admeasuring an area of 27.57 hectares, 25.37 hectares, and 28.14 

hectares respectively.  

3. That Sand Mining Blocks beaning No. MIN_JH_21A and  

MIN_JH_21B are situated at Mouza-Bhathandia District-Jhargram, 
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West Bengal. And sand mining block bearing no. MIN_JH_22 is 

situated at Mouza-Chapasar, Narasingpur, District-Jhargram, West 

Bengal. 

4. That the Respondent No.7 is conducting mining operations in the said 

sand mining block without obtaining mandatory Environment 

Clearance (EC), Consent to Establish (CTE) and Consent to Operate 

(CTO), thereby rendering the entire mining activity illegal and void ab 

initio. 

5. That as regards the inherent illegal nature of activity, it is submitted 

that it is in fact Respondent no.5 i.e. West Bengal Mineral Development 

& Trading Corporation Limited in whose name, the Terms of Reference 

(ToR) or the process of grant of EC is being considered by Respondent 

no.3 i.e. SEIAA, West Bengal with respect to subject matter Sand 

Mining Blocks. However, it is the Respondent no.7 who is undertaking 

the illegal mining activities on the said Blocks.  Even otherwise, the 

process of environmental appraisal is still ongoing and that the 

Environment Clearance has not yet been granted with respect to any 

of the 3 mining blocks.  Therefore, any entity cannot do mining on the 

said Blocks until the process of grant of EC gets completed. 

6. That with respect to the 1st sand mining block MIN_JH_21A it is 

submitted that said Block was referred to the SEAC, West Bengal on 

30.01.2026 for issuance of Standard Terms of Reference for EIA 

preparation for the project, as reflected on the Parivesh Portal.  

Whereas the mining is being carried out prior to this date and that too 

by Respondent no.7 in whose name there is no proceeding pending for 

grant of EC. 

                        The status showing referral to SEAC dated 

30.01.2026 in favour of Respondent no.5 (WBMDTCL) displayed at 

PARIVESH PORTAL in respect of sand mining block MIN_JH_21A is 

annexed as ANNEXURE A/1. 

8



7. It is submitted that the Terms of Reference (ToR) for the 2nd  sand 

mining block MIN_JH_21B was issued by SEIAA West Bengal 

(Respondent No.3) in favour of West Bengal Mineral Development & 

Trading Corporation Limited (Respondent no.5) on 30.01.2026 only as 

reflected on the Parivesh Portal. Whereas the mining is being carried 

out prior to this date and that too by Respondent no.7 in whose name 

there is no proceeding pending for grant of EC.  

                     The status showing grant of ToR dated 30.01.2026 in 

favour of Respondent no.5 (WBMDTCL) displayed at PARIVESH PORTAL 

in respect of sand mining block MIN_JH_21B is annexed as 

ANNEXURE A/2. 

8. Similarly again, Terms of Reference (ToR) for the 3rd  sand mining block 

MIN_JH_22 was issued by SEIAA West Bengal (Respondent No.3) in 

favour of West Bengal Mineral Development & Trading Corporation 

Limited (Respondent no.5) on 21.01.2026 only as reflected on the 

Parivesh Portal.   Whereas the mining is being carried out prior to this 

date and that too by Respondent no.7 in whose name there is no 

proceeding pending for grant of EC.  

                        The status showing grant of ToR dated 21.01.2026 in 

favour of Respondent no.5 (WBMDTCL) displayed at PARIVESH PORTAL 

in respect of sand mining block MIN_JH_22 is annexed as ANNEXURE 

A/3. 

9. It is therefore submitted that aforesaid averments conclusively 

demonstrates that the process of environmental appraisal is still 

ongoing and that the Environment Clearance has not yet been granted 

and despite the same, Respondent No.7 has commenced and continues 

mining operations in complete disregard of law. 

10. That the Respondent No.7 is in possession of all three sand mining 

blocks in question. The Respondent No.7 is extracting the mineral from 

all three sand mining blocks and has made a common loading point for 
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all 3 sites.  Further, the Respondent No. 7 is issuing the E-challans for 

transportation of sand/riverbed materials against the mined material 

from all three mining blocks. 

11. It is submitted that as evidence of continuous and ongoing illegal 

mining operations, the Applicant is in possession of road e-challans 

issued for transportation of sand/riverbed materials, which clearly 

establish active extraction and movement of minor minerals from the 

said mining blocks.  

                  The copy of Road Challans issued by Respondent no.7 for 

Mouza-Bhathandia and Mouza-Chapasar, Narasingpur, District-

Jhargram are annexed as ANNEXURE A/4 (colly). 

12. Furthermore, the Respondent no.7 has erected a temporary bridge 

across the riverbed with the purpose of connecting the sand mining 

blocks and for transportation of sand to the adjoining villages and thus 

has obstructed the free flow of river. 

 

13. That photograph of the said bridge show that the river flow has been 

directly and deliberately restricted to facilitate the transportation of 

minerals. It is submitted that the village and the mining blocks are on 

opposite edges of the Subarnrekha river, and the construction of such 

a bridge is in blatant violation of the environmental safeguards and 

prohibitions prescribed under the SSMG 2016 and EMGSM 2020. As 

per the EMGSM 2020 all precaution shall be taken to ensure that the 

water stream flows unhindered. 

 

                     The Photographs dated 22.01.2026 with Geo 

coordinates and recent photographs from sentinel satellite are 

annexed as ANNEXURE A/5 (colly). 

14. The Applicant further submits that Respondent No.7 is carrying out 

sand mining operations in water-submerged areas of the river which 

is expressly prohibited under the EIA Notification, 2006, Sustainable 
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Sand Mining Guidelines, 2016 and Enforcement & Monitoring 

Guidelines for Sand Mining, 2020, and has resulted in severe ecological 

imbalance, damage to river morphology and depletion of natural 

resources. 

15. That aggrieved by the continued environmental violations and 

persistent regulatory inaction, the Applicant has duly approached and 

submitted formal complaints and representations before the State 

Environment Impact Assessment Authority (SEIAA), West Bengal; 

West Bengal Mineral Development & Trading Corporation Limited; the 

District Magistrate, Jhargram; the West Bengal Pollution Control Board 

(WBPCB); and the Directorate of Mines and Geology, Government of 

West Bengal. However, despite such repeated complaints and 

intimation to the competent authorities, no effective remedial, 

preventive or coercive action has been initiated, and the illegal sand 

mining activities are continuing unabated, causing serious and 

irreversible threats to the riverine ecology, environment, public health 

and the rule of law. 

                The copy of complaints dated 19.02.2026 and 11.03.2026 

made to the concerned authorities with receipts and tracking report 

are annexed as ANNEXURE A/6 (colly). 

16.  That it is in these circumstances, that the Applicant has approached 

this Hon’ble Tribunal seeking directions for immediate stoppage of 

illegal sand mining, imposition of environmental compensation upon 

Respondent No.7, and initiation of action against the District 

Magistrate, Mining Officer, Jhargram and Regional Officer, WBPCB, 

Jhargram for collusion, negligence and dereliction of statutory duties, 

along with such other orders as this Hon’ble Tribunal may deem fit and 

proper in the facts and circumstances of the case. 
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17. That the cause of action is continuing in nature as illegal sand mining 

is still being carried out, causing ongoing environmental harm and 

posing serious risks to the river ecosystem and local inhabitants. 

 

18. That this Hon’ble Tribunal has jurisdiction to entertain and decide the 

present application under Sections 14 and 15 of the National Green 

Tribunal Act, 2010, as the matter involves substantial questions 

relating to the environment. 

GROUNDS 

A. Because the illegal mining activity of Respondent No.7 is in blatant 

violation of: (a) EIA Notification, 2006; (b) Sustainable Sand Mining 

Guidelines, 2016; (c) Enforcement & Monitoring Guidelines for Sand 

Mining, 2020; (d) Environment (Protection) Act, 1986; and (e) settled 

principles of environmental jurisprudence laid down by the Hon’ble 

National Green Tribunal and the Hon’ble Supreme Court of India. 

 

B. Because the Hon’ble Tribunal in Balbir Sandhu & Ors. v. State of Uttar 

Pradesh & Anr. (2023) has categorically held that sand mining without 

prior environmental clearance and in violation of prescribed guidelines 

is illegal and liable for strict action including imposition of 

environmental compensation. 

 

C. Because the Hon’ble Supreme Court in State of Uttar Pradesh v. 

Gaurav Kumar (2025) has reiterated that mining activities carried out 

in absence of mandatory environmental clearances are illegal ab initio 

and cannot be regularised post-facto, and that the ‘Polluter Pays’ 

principle must be strictly enforced. 

 

D. Because the Hon’ble National Green Tribunal in Vijay Chandel v. State 

of Himachal Pradesh & Ors. (2025) has further emphasized that illegal 

sand mining in riverbeds causes irreversible ecological damage and 
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warrants immediate stoppage, assessment of environmental damage 

and recovery of compensation from violators. 

 

E. Because Respondent Nos. 2-West Bengal Pollution Control Board, 

Respondent Nos. 4- District Magistrate Jhargram, West Bengal and 

Respondent Nos. 6 - Directorate of Mines and Minerals have failed to 

discharge their statutory duties and have acted with gross negligence, 

collusion and dereliction of duty by allowing illegal mining operations 

to continue unabated despite clear absence of EC, CTE and CTO. 

 

F. Because despite absence of mandatory environmental permissions, 

the mining activity is being openly carried out at the site, leading to 

unchecked extraction of sand, degradation of river ecology, 

disturbance of natural flow, and depletion of surrounding environment. 

LIMITATION 

The present Application is within the Limitation Period as the cause of 

action is recurring and still going on.  

PRAYER 

In view of the facts and circumstances stated hereinabove, it is most 

respectfully prayed that this Hon’ble Tribunal may graciously be 

pleased to: 

(a) Direct the Respondent Authorities to immediately stop and 

prohibit illegal sand mining being carried out at sand mining 

blocks No. MIN_JH_21A, MIN_JH_21B, and MIN_JH_22, 

admeasuring 27.57 hectares, 25.37 hectares, 28.14 hectares 

respectively, situated at Mouza- Bhathandia, and Mouza-

Chapasar, Narasingpur, District-Jhargram, West Bengal. 
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(b) Impose environmental compensation upon Respondent No.7 for 

carrying out illegal sand mining in violation of environmental laws 

and norms. 

 

(c) Direct initiation of appropriate disciplinary and legal action against 

the District Magistrate, Jhargram, Mining officer, Jhargram and 

Regional officer, WBPCB, Jhargram for collusion, negligence and 

dereliction of statutory duties. 

 

(d) Direct assessment of environmental damage caused to the 

Subarnarekha River and order the restitution and restoration of 

the affected river stretch at the cost of the violators. 

 

(e) Pass any other order(s) as this Hon’ble Tribunal may deem fit and 

proper in the interest of justice and environmental protection. 

 

AND FOR THIS ACT OF KINDNESS, THE APPLICANT AS IN DUTY 

BOUND SHALL EVER PRAY. 

12.03.2026 

Kolkata  

 

Applicant  

Through  

 

Counsel 

14



15



 

 

 

 

 

ANNEXURE A/1
16



 

 

 

 

 

 

 

ANNEXURE A/2 17



 

 

 

 

 

ANNEXURE A/3 18



E-Challan No. 
Issue Date 
Validity Till 

Vehicle No. 
Quantity of Sand :240.00 cft (Two Hundred Forty c) 

:WB13C2049 (6 VWheels) 

PERMISSION 

Road E-Challan for sand / riverbed materials Transport 

PERMISSION HOLDER DETAIIS 

HOLDER Id 

Mouza 

GPWard 
Sub-DivISIon 

Police Station 

District 

Name of the 
Permission Holder 

Mobile No 

Address 

:29543 13/TI25-26/061220254126/PS 

Note 

: 06/12/2025 09:40 PM 
:07/12/2025 09:40 AM 

2046/SS2025 

Bhathandia 

AMARDA 

JHARGRAM 

Gopiballavpur 
JHARGRAM 

Sturdy Niketan Pt Lid 

9147724252 

Bidhannagar 

VEHICLE & DESTINATION DETAILS 

Name of Purchaser: LALTU DAS 

Mobile No. 

Police Sation 

District 

Geserated Oe : 1206/2025 09:41 PM 

State 

Vehicle Type 

Regıstration No. 

|Capacity (in Kg) 

3) This is a system generated document and does not require any signature 

9733757|15 

: North Port 

KOLKATA 

West Bengal 

<NI 

! 6 Wheels 

I) Prior approval was accordcd by : ADM and DL & LRO, JHARGRAM vide pemit no. 10625/T/25 
26/051225oS1109/PT:. 

WBI3C049 

2) Loadcd vchicle must depart for its destination within 30 minutes from issuance of this E-challan. To vernfy 
authenticity of the E-challan, plcase scan above scan QR Code using smart phonc. 

:18500 

4) Sclf Certitication by Lessee: I/We (Permission/Q.P) hercby declare that the above statemcnts are corect and 
complete lo best of my/our knowlcdge and belief. Sturdy Niketan Pvt Ltd 

Issucd by 
Sturdy Niketan Pvt Ltd 

On QR code scanning pl check that the website address bar shows mdtc. wb.gov.in as that is the only genuine 
pwebsite of the government. 

PERMISSION HOLDER Id 2046SS2025 

Page Ne:1 
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E-Challan No. 
Issue Date 
Validity Till 

FERMISSON 

Road E-Challan for sand / riverbed materials Transport 

Ouantity of Sand :620.00 cft (a Fd Trey 
Vehicle No. :WB49BS464 (16 Wheels) 

EOLDERIE 

G2 W 

PERISSTON HOLDER DETAILS 

s-Dra 

Palce S 

D 

Pesi Halie 

eN 
As 

Note: 

:3213854T25-26260220264741/PS 
:2602/2026 04:43 AM 
:2602/2026 04:48 PM 

:2047 SS2025 

: Cpa, Narzsg 
: AMARDA 

: HARGRAM 

: Gopa 
: HARRAM 

: 91477255 

VEICLE& DESTINATION DETAILS 

Ne cf Pttase : RABI PATRA 

Mabie Na 
Adss 

Poce ScatS 
Dsit 

S 

vde Tyc 

Egis Na 
Capaity aKz) 

teiiy ef he E-taaplease scan sbcve sQR Cade ung phe 
3) This s a sysgetd dond ds sot aR 

:433794266 

to best cf y uowee d beliet Strty Netıs Pt L 

: HALDYA 

: Bazipu 

: PURRA MEDNTPR 

:W Beg 
: 16 Wheels 

WB49B854 

) ap ted tby:ADM and DL & LRO, MARGRAM vite peit a 11320T25 
26170226115253 PT. 

47500 

Seudy Zetia t L 
PERVISSION HOLDER IU 24 SSs 

*Ou QR code scanRINg pl chek tkt tke wetsite zliress bar stsdgriszäEe eny gai 

petiefthe governmet 
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